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Agreements between India and USA in
power sector
785. SHRI V. HANUMANTHA
RAO:
SHRI SANJAY DALMIA:

Will the Minister of POWER be
pleased to state:

(a) the details pertaining to the
nature, limit and extension of the major
official agreements signed between India
and USA during 1994 in the power
sector;

(b) whether implementation of these
bilateral agreements would adversely

. affect public sector undertakings like

BHEL, NTPC, NHPC etc. or any other
domestic organisation; and

(c) if so, the steps proposed to
counter them?

THE MINISTER OF STATE IN THE

MINISTRY OF POWER (SHRIMATI
URMILABEN CHIMANBHAI
PATEL): (a) Four Statements of Inteat
to cooperate in the ficlds of energy
efficiency, fossil energy, renewable
energy and environment enhancing
energy technologies and a Memorandum
of Understanding for periodic
consultations in the power sector
between the Government of India and
the Government of USA were signed
during 1994. The Statements of Intent
provide for their coming into effect after
the conclusion of an Agreement between
the Government of India and the
Government of USA on cooperation in
Science and Technology.

(b) There is no likelihood of any
consequential adverse effect on BHEL,
NTPC, NHPC etc. of these Statements
of Intent or the Memorandum of
Understanding.

(¢c) Does not arise.
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Jobs Gencerated by Tourism in India

787. SHR1 RAJUBHAI A. PARMAR:
SHRIMATI VEENA VERMA:
SHRI SUSHIL KUMAR SAM

BHAJIRAO SHINDE:

Will the Minister of CIVIL
AVIATION AND TOURISM be pleased

to statc:

(a) whether it is a fact that over 10
lakhs meore jobs have been generated by
tourism in India during 1994-95; and

(b) if so the percentage of growth rate
of jobs gencrated by this sector during
1992-93, 1993-94 and 1994-95; indicating
the total job opportunitics in  various
arcas of this sector during cach ycar?

THE MINISTER OF ClvIiL
AVIATION AND TOURISM (SHRI
GHULAM NABI AZAD): (a) As pcr
cstimates available, the dircct
cmploviment generated additionally in the
tourism  scctor  during  1994-95 was 4
lakhs. The indirect
generated  in other  sectors of  the
cconomy  not  directly connccted  with
tourism  due 1o multiplier  cffect s
estimated  to be about 5.5 lukhs. The
direet and  indirect employment  taken
togcther is thus 9.5 lakhs.

(b) The estimated direct employment
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in the tourism sector since 1992-93 and
the relevant growth rates are as given
below:—

Year Employ- % Change
nent
(Lakhs)
199293 69.6 5.9
1993-94 74.0 6.3
1994-95 78.0 5.4

Televising Rights of Cricket Matches

788. SHRI ASHOK MITRA: Will the
Minister  of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the Board
of Control for Cricket in India has sold to
a foreign television channel, the rights of
tclevising the thrce test matches and the
six one day limited over matches betwecen
India and new Zealand;

(b) whether Government  tried to
impress upon BCCI the desirability of
selling the televising rights 10
Doordarshan, the national agency; and

(c) whether legislation is contcmplated
to cnsurc that sports organisations arc
compelled to offer the first rights of
purchase for such programmec?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI P.M.
SAYEED): (a) Yes, Sir.

{b) There was no occasion for this as
Doordarashan was not asked t» make an
offer for this scrics by thc BCCI.

(¢} A comprchensive broadcasting law
covering all  aspects  of broadcasting
within India is presently under the
consideration of Government.



